
IN THE H'GH COURT FOR THE STATE OF TELANGANA O'i"O'*JiJ'"
THUSSDAY, THE FIF : :

Two *iouil^rrT-'Jl,flJ#?t5lARy 
.

PRESENT
THE HON,BLE THE CHIEF JUSflCI

rHE HoN,".= ;;N%:: ffiT:;:l* 
s,NG H

Writ Appeal

09-01-2026

Between:

under crause 15 0f the Letters patent preferred against the order datedin WP.No. 16234 of 202lon the file of the High Court.

ffitiFiltajlSfls'_i{Hln#t,,i#:,,,nt';,neA?jil...,,i3*f, Bt;*R#l,,il3

...APPELLANT/PETITIONER
AND

1. The State
s"L.iJ,[)] rg rl:',X13i1fl'ni,i;HilroDepartment, Rep by its speciar chier

2 
I33 J':''3,:ffiH.'o.?ifi,i'fiilslyr:s:uratory commission, Hvderabad, Rep by

3. The Southern Power Distribution Comnanrr I imiro-r ai.r-^r__bfit##i,=,,n Aiij'naz,J;ft'"r1,3.131.:illl,t3li?1;,ir1",1xtg?ls,state, rep

4' The superintending Engineer, operation circre, TGSPDCL, yadadri Bhongir.
5. The senior Accounts officer, (operation) TGSPDCL, yadadri Bhongir.

... RESPON DENTS/RESPON DE NTS

lA NO: 2 OF 2026

Petition undersection 151 CPC pray[ng that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pr"ar"o to
;

suspend the operation of the order dated 09-01 -2026 in w.p.No .16234 0f 2024

t
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and the demand notice lr.No.sE/oP/YDDisAo/JAO-H 
I ll/D,rtut''\v'v r

dated 21-06-202't.'

Counsel for the Appellant: SRI CH' SATYASADHAN

Counsel for the Respondent No'1: GP FOR ENERGY

Counsel for the Respondent No'2: SRI P' PRASAD' S'C: FOR TSERC

counsel for ther Respondents No'3 to 5: sRl 
i:3.1t"t|i$tB=tttt'

The Court rnad'e the following: JUDGMENT
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wRIT APP L No.I 9of )

Between:

M/s. Aananda Laksh

Dated: 05.02.2026

mi Spinning Mills t.rd

...Appellant

and
The State of Telangana,
Iinergy Departmenr,
Rep. by its speciar chief secrerary, T.S Secretariat,
Hyderabad,

aha + others.

...Respondents

JUDGMENT

Learned counsel Sri Ch.Satya Sadhan appears for the appellant.

Sri N.Sreedhar Reddy, learned Standing Counsel for Telangana

Southern Power Distribution company Limited, appears for respondents

No.3 to 5 /
{
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2.The,presentwritappealispreferredchallengingtheorderpassed

in W.P.Nc t'16234ot 2025' dated 09'01 '2026'rvherebv 
the learned Single

Judgehasclisnrisse<lthewritpetitionpret-crrecby.theappellant

lollorvin8, tlre cotntnon order passed in W'P'No '124+0 ot2024 and batch

dateci 3l .07 '2025

3. Today, at the hearing' learned counsel for the parties are 111

conSeIISJSthattheffIattcrcanbedisposeclofirrthelirlesofcomnron

judgment dated 20'08'2025' passed by a Coordinate llench of this Court

in W.1..No'881 of, 2025 and batch cases' rvhere sirnilar issue was

involve d

4
'fhe Coordinate Bench of this Court by comrnon judgment dated

20.08.2,025 disposed of W'A'No'881 of 2025 ancl tratch cases in the

follou ing terms

"13. Having considered the rival submissions made by the

learned counsel .^';i;h;; side' this Court is of the view that

sinc.e the appellants L-uu" 
"*p"ssed 

their view that tl-rey would

prefer an appeal ufong wit'h the stal application before tl're

appellate authority ;;h:t' a period of eight 'uveeks' the. appellants

"lJ 
p.r*iued to'nr. in" same within a period o.f eight weeks

frorn the date of *.tipi "i " 
copy of this order' The order dated

19.04.2024 purr"J' by th; lst respondent-Regulatory

commission shall *t u"Lted upon for a period oleight 
"veeks.

In the interregnum, the appellants must pursue their remedies of

prefbrring an appeal before the appellate authorit,v and seek stay
of the order and the appellate authority shall ensure that some
orders are passed on rhe stay application. If the appeal is filed,the appellate authority shail number the same and consider thestay application as expeditiousry as possibre. since the

/
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appellants are pursuirlg their remedies in a writ Court, the

benefit under Section l4 of thc Limitation Act,l963, shall be

extended to them.

14. With the abovc obsen,ations, the Writ Appeals are

disposed of. No costs."

5. Following the afbresaid comnon .iudgrnent dated 20.08.2025

passed in W.A.No.88l of 2025 and batch cases, the instant writ appeal is

also disposed of in sirnilar terrns. Thcre shall be no order as to costs.

Miscellaneous applicatior-rs pcnding, if any, shall stand closed.

SD/.A.V.S.PRASAD
DEPUW REGISTRAR
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SECTION OFFICER

1. The special chief ,Secretary, state of Telangana, Energy Department, TSSecretariat, Hyderabad.

2. The secretary,.,Terangana State Erectricity Reguratory commission,Hyderabad, Red Hills, Hyierabad.

3' The Chairman And Managing. Director, Southern Power Distribution CompanyLi mited of rera ngana stat6, Mti nt co*po-, no','nvirlia oao.
4' The Superintending Engineer, operation Circle, TGSPDCL, yadadri Bhongir.
5. The senior Accounts officer, (operation) TGSPDCL, yadadri Bhongir.
6. One CC to SRt CH, SATYASADHAN, Advocate IOPUCI
7. Two ccs to ,G,f ror Energy, High court for the state of rerangana atHyderabad IOUT] a

8. One CC to SRt p. PRASAD, S.C. for TSERC tOpUCI
9. one cc to sRt N. SREEDHAR REDDY, s.c. for TSSpDCL topucl
10.Two CD Copies
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HIGH COURT

DATED:05/0212026
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s
DGMENT

WA.No.129 of 2026

DISPOSING OF THE WRIT APPEAL
WITHOUT COSTS
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